Vidhan Sabha Business

No. Rev.B .A(3)3/2021 Loose
Government of Himachal Pradesh
Revenue Department

L/Tt»e/Seoretary,
Himachal Pradesh Vidhan Sabha

Shimla-171004

To

Dated Shimla-2, the 11" March, 2022
Subject: ‘The Himachal Pradesh Land Revenue (Amendment) Bill, 2022.
Sir,
| have honour to give notice of my intention to introduce the
Himachal Pradesh Land Revenue (Amendment) Bill, 2022 in the present
Session of H.P. Vidhan Sabha. It is also requested that time period for
introducing the above Bill in H.P. Vidhan Sabha may kindly be exempted.

Three authenticated alongwith 80 copies of the aforesaid Bill are

sent herewith for taking further necessary action.

Yours faithfully,

S

(Mahender Singh Thakur)
Revenue Minister, H.P.
&

Endst. No. As above Dated Shimla-2, Shimla-2, the 11" March, 2022
Copy is forwarded to the following for information and necessary action:

1. The Principal Secretary-cum-LR (Law) to the Govt. of H.P. Shimla-2.
2. The Sr. Private Secretary to Hon'ble Revenue Minister, H.P. Shimla-2.

/

Principal Secretary (Revenue) to the
Government of Himachal Pradesh

* kK



2022 P [ egis 3

fenmae yRer q—rored (wener) fagas, 2022

(ﬁmwﬁyzwﬁamﬁ)



ferae yder q—<orE (Hees) fasae, 2022

Qg BT HH

1. gfere A |
2. YRT 17 &1 yfawemg= |



10

15

2022 &1 ORI Ge&id 3
Reract wder oo (wieter) R, 2022
(faem=r =em % grenfie v ¥)

fenrerel g y—<rorea AR, 1954 (1954 BT SRR
H&® 6) BT AR AT PR B forg fagkre |

WW%Wﬁﬁmmme
TR w9 T sifrf s

1. N TR o wfereT T R sier o (e W
R, 2022 ¥ .

2. fowreet et f-_rora PRI, 1954 @Y €RT 17 B W oW 17 @
R fmfaRaT < s, srerfq —— RS

17, I iR Y prfaRel @ s, aher
X AR GG FE B Al — R o o
WWW%W?@HHTWWWW
AT IHD FHET TR Y Al B arfivora ) o
TqHe

R 98 T 9T & o, fH arefieer owa e
DI foreit BRETE a1 ST B S BT AT SUART TR gl
ST ST e RPN o R S R ST ST e
DI e, S @fdral P GeaTE 1 oraer Ry R, e 4t

B | |
3!/9;4)//,&/
=

Jal ShaktilHort.IReV.ISWD Minister °
Himachal Pradesh



el IR IR BT HAT

fRwTere JeT - Tod SRR, 1954 BT GIRT 17 ) SU °RT (2) 3R (3) & faer™=
Wammmﬁwwwmmzﬁwaﬁam
ﬁmwﬁﬁ@mméa%a%@ﬁmﬂm%gwwﬁ%\Wuﬁwmﬁ
meﬁwm%%aﬁnﬁmﬁ@mmwmmmgﬂw
T ST TTRT O 99 A @) e RipTRe wfRa s et @ fow fawrge @
ﬁﬁﬁemmlqﬁ?ﬁw%%ﬁﬁﬂmﬁwﬁaﬂmgwmwm¢aaﬁﬂﬂw
%ﬁ@qamﬁgﬂa@wmmmmlmaﬁﬁaﬁﬁﬁwumaﬁ
WWWWWW@@WWWWW%@@%@W@W%I
wwww%%ﬁr@ﬁaﬂ%@@ﬁﬁ)%%ﬁWgﬁm
et # araeEd 29 ok et BT ¥ 1 ofet: TR ARG B AR (Ie) Bl HiET
(m)aﬂﬁa%%{q,gaﬁ?ﬁa%ﬁuﬁaﬁwwa%wﬁﬂgﬂﬁmaﬁmﬁm
ﬁﬁwﬁwﬁmwﬁﬁ%lwmﬂﬁamaﬁmwma@ﬁwﬁ
SugE Ay Y Y

(e Ri ora)
TR 7= |

5 AL [ S S g g/”%ﬁ,”,%?

L
Jal Shakt;/Ho&Jﬁev.ISWD Minister -

—g—  Himacha| Pradesh



fanraa Y H—IoRd (WeneE) fEas, 2022

fReTere Teer <o AfAfaH, 1954 (1954 @1 IR WA 6) BT AR A
e @ oy faeras |

(o= Rig o)
TR F41 |

______ S{I%PW%?’

@ofla ARETS)
ge afea (@) |
~ Jal Shaktiffort. Rev./SWD Minister
Himachal Prad_esh
e

AN S 2022



sﬂﬁsﬁmﬁmmﬂmwﬁﬁﬁﬁdﬁ%ﬁmuw&—w
aiftrferas, 1954 (1954$raﬁﬁwms)$€qa‘ra’f$w

€A -

17. mmﬁﬁaﬁmﬁmﬁaﬁwﬁwuﬁmaﬂﬁaﬁﬂﬁﬁ—@)
WWWWWWW%WWWWWM
qHeH D HITOI HTdT HHT |

@) WQWWWWMWW?%Wm
g g Ffa R qeed @ SrTea #a 6O |

(3) ﬁwm(wﬁ)ﬁ,mﬁmmmﬁmmﬁaﬁ
wm%%wﬁaﬁnﬁaﬁaﬁﬁﬁmﬁmmmﬁwﬁﬁamm%mm
' m%q,aﬁagwwaﬁmﬂ%ﬁmézﬁrmﬁ%mﬂmﬁwa%wmmm
@ fog a9 <

@) WWM@W%W@—W@)%WW@W
S S SU-gRI (3)zﬁaeﬁ?ﬁww€r,ﬁwmmﬁamma€ﬁam:

Wa@a&ﬂwma@?ﬁ@aﬁwﬂﬁmﬁmmwﬁﬁam
wamq@zmﬁaﬁ%_qwma}wwwmmmm,mm
Eﬁgamémwﬁqﬁm,sﬂwaﬁmﬁﬂqﬁaaﬁml



AUTHORITATIVE ENGLISH TEXT

BILL NO. 3 OF 2022

THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT)
BILL, 2022

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT) BILL, 2022

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title.
2. Substitution of section 17.
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Bill No. 3 0of 2022

THE HIMACHAL PRADESH LAND REVENUE
(AMENDMENT) BILL, 2022

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

ﬁzfther to amend the Himachal Pradesh Land Revenue Act, 1954
(Act No. 6 of 1954).

BE it enacted by the Legislative Assembly of Himachal Pradesh
in the Seventy-third Year of the Republic of India as follows:—

1. ThisAct may be called the Himachal Pradesh Land Revenue Short title.
(Amendment) Act, 2022.

2. For section 17 of the Himachal Pradesh Land Revenue Act, S\flbstitu:ion
0 section

1954, the following shall be substituted, namely:— 7.

«17. Power to call for, examine and revise proceedings of
Revenue Officers.—The Financial Commissioner may at any
time call for the record of any case pending before or disposed
of by any Revenue Officer subordinate to him or instituted before
him and may pass such order as he thinks fit:

Provided that he shall not, under this section, pass an order
reversing or modifying any proceeding or order of a subordinate
Revenue Officer and effecting any question of right between
private persons without giving those persons an opportunity of
being heard.”.

AUMM‘@M

o

Jal Shakti/Hort /Re s
Himachal Prade.z/s?v'/swo Minister -



STATEMENT OF OBJECTS AND REASONS

The existing provisions of sub-sections (2) and (3) of section 17 of the Himachal
Pradesh Land Revenue Act, 1954 empowers the Collectors and the Commissioners, to call
for record of any case pending before or disposed of by a revenue officer under their control.
But if in any case the Commissioner or the Collector is of the opinion that the proceeding
taken or the order made should be modified or revised, he has to refer the matter with his
recommendations to the Financial Commissioner for taking further orders. While considering
the case under the aforesaid section, the Commissioner or the Collector has to provide
opportunity of being heard to all the interested parties. Further, the Financial Commissioner
is also bound to provide opportunity of being heard to the parties before passing an order on
such recommendations. As such, there is duplicity of proceedings under this section, which
results in un-necessary delay and pendency of the revision cases. Thus, in order to cut short
the channel of revision petition, it is appropriate to keep the powers of revision under section
17 of the Act ibid. with the Financial Commissioner only. Hence, suitable amendments
have been proposed in the Act for achieving the desired objectives.

This Bill seeks to achieve the aforesaid objectives.

(MAHENDER SINGH THAKUR)
Minister-in-Charge.

SHIMLA : ' AudhexdiCated

The , 2022, ?_—;>(g7’
Jal Shakti/Hort R

imachaj Prade'shw’swD Minister" '

FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—



THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT) BILL, 2022
A
BILL
further to amend the Himachal Pradesh Land Revenue Act, 1954 (Act No. 6 of 1954).

(MAHENDER SINGH THAKUR)
Minister-in-Charge.

(RAJEEV BHARDWAJ) :
Pr. Secretary (Law). W M

SHIMLA : —t71

o it Jal ShaktiiHort /Rev./SWD Minister

Himachal Pradesh



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH LAND
REVENUE ACT, 1954 (ACT NO. 6 OF 1954) LIKELY TO BE AFFECTED BY THIS
AMENDMENT BILL

Section :

17. Power to call for, examine and revise proceedings of Revenue
Officers.—(1) The Financial Commissioner may at any time call for the record of any case
pending before or disposed of by any Revenue Officer subordinate to him.

(2) A Commissioner or Collector may call for the record of any case pending before,
or disposed of by, any Revenue Officer under his control.

(3) Ifinany case in which a Commissioner or Collector, has called for a record, is
of the opinion that the proceedings taken or order made should be modified or reversed, he
shall report the case with his opinion thereon for the orders of the Financial Commissioner.

(4) The Financial Commissioner may in any case called for by himself under sub-
section (1) or reported to him under sub-section (3) pass such order as he thinks fit :

Provided that he shall not under this section pass an order reversing or modifying
any proceeding or order of a subordinate Revenue Officer and effecting any question of
right between private persons without giving those persons an opportunity of being heard.



